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3. bulk procurement of raw material on
centralised basis;

4. diversification in the pattern of pro-
duction; and

5. installation of diesel generating sets
in some of the mills to overcome power
shortages.

Constitution of a High Powered Committee
to Review Preesnt Productivity linked
Bonus  System

1081. SHRI JAGDISH TYTLER:

SHRI RAM VILAS PASWAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Govern-
ment have constituted a  high-powered
committee to review the present producti-
vity linked bonus system;

(b) whether  Government
dering the feasibility of extending the
bonug scheme to all Government em-
ployees including those not covered by
this scheme so far; and

are consi-

(c) if so, whether his extension wouid
cover military personnel also?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHAI RAMA RAO): (a) to (c)
Government has constituted a “Group of
Jfficers* to enquire into the working of
the Productivity-linked Bonus Scheme in
all its aspects and make recommendations.
Further action will be taken on receipt
of the recommendations of the “Group of
Officers.’

News-item capliomed “1979 Scheme
covers all pensioners”

1082. DR. A. U, AZMI: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government’s attention has
been drawn to the news-ilem  “1979
Scheme covers all pensioners, says Supreme

Court” appearing in the Indian Express of
18th December, 1982;

(b) if so, what are the salient points on

i‘ which judgement has been given by the
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Supreme Court and is the judgement bind-
ing on the Government or have Govern-

ment gone in appeal against that judge-
ment; and

(c) will a copy of the judgement be
laid on the Table of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PAT-
TABHI RAMA RAO): (a) Yes, Sir.

(b) The judgement, briefly, strikes down
the difference between the persons retir-
ing on or after 31st March, 1979 and
those retiring before that date in regard
to the method of calculation of pemsion
for those governed by CCS (Pension)
Rules, 1972 and those governed by Army
Pension Regulations.

The Government have filed a Pelition
for Review of the judgement and the
matter is pending before the Supreme
Court,

(¢) Copies of the judgement are avail-
able of the Library of the Lok Sabha.
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